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0.A. No. 400/10
~ 9.5.2012

For Applicant: Sri Amit Verma for Sri A. Moin
For Respondents: Sri S.P. Singh

Heard on M.P. No. 4016/11. Sri S.P. Singh, learned counsel
for the respondents says that this application has become
infructuous on account of efflux of time. Accordingly, it is

rejected.

(S.P. Singh) (Justice Alok K Singh)
M(A) M(J)
Girish/-



